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another leader, it is Rs. 23 crores; but I am told 
that it is Rs. 20 crores. And not even one-third 
of the work is done. I heard it from a reliable 
authority that the expenditure is likely to be of 
the order of Rs. 80 crores. Sir, Gujarat is not a 
rich State in that manner. And if you spend Rs. 
5 crores every year—they have not been able to 
spend much more than that—it will take 
another ten years and by 1980, the expenditure 
will be Rs. 80 crores. The annual burden on the 
State will be of the order of Rs. 8 crores. 
Gujarat only gets Rs. 4} crores as land revenue 
from the poor land cultivators. And if you are 
going to spend Rs. 8 crores every year on a 
mere luxury of new capital, it is time that the 
people are told the facts. Then, Sir, 11,000 acres 
of land have been taken away .   .   . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): You need not go into the details 
now. 

SHRI U. N. MAHIDA: So, as I have said in 
the very beginning, let this question be 
discussed. Now I will also be publishing the 
report. Sir, with your permission, I shall dis-
tribute a copy of the printed pamphlet to the 
Members of Parlianunt.   Thank you. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Mr. Mohsin, do you wish to say 
anything? 

SHRI F. H, MOHSIN: Sir, I have nothing 
to add. 

SHRI T. K. PATEL: Mr. Mahida, was the 
report drafted by the Government or by you? 

SHRI U. N. MAHIDA: I reported to the 
Chief Minister and the report has been accepted. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN):   The question is: 

"That the Bill be passed". 
The motion was adopted. 

THE PUNJAB STATE LEGISLATURE 
(DELEGATION OF POWERS) BILL, 1971 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): We will now take up the Punjab Bill. I 
crave the indulgence of the House. It would not 
take more than 15 minutes. 

THE    DEPUTY    MINISTER   IN    THE 
MINISTRY      OF    HOME     AFFAIRS/ 

 
 (SHRI    RH.    MOHSIN): 

Sir, on   behalf  of Shri  K.C.   Pant, I beg to 
move; 

"That the Bill to confer on the President the 
power of the Legislature of the State of Punjab 
to make laws be taken into consideration." 

Sir, this is on similar lines. If you want me 
to make a speech, I shall do so. 

SOME HON. MEMBERS:    No, no. 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN):    Anything particular? 
SHRI F. H. MOHSIN: Nothing particular. 

It is a similar one. 
The question was proposed. 
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THE MINISTER OF STATE IN THE 

DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT/ 

(SHRI

OM MEHTA) : Strong objection. It is highly 
objectionable. He cannot say like   that. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Not relevant to the present Bill. 

 
SHRI F.H. MOHSIN : I am sorry that the 

Members who have spoken have much deviated 
from the provisions of this Bill. Many   of the 

Members who have spoken have dwelt more on 
the defections.   The Government is also very 
much conscious about  the defections.     We are 
very much concerned about it also.   We, on this    
side also, are not happy that   the defections have 
taken place en masse in some States but it is not 
certainly at the instance of the Ruling party. Mr. 
M.S.Gurupadaswamy, the Leader of the 
Opposition, knows very well what happened in 
Mysore. The defections took place after the Lok 
Sabha elections although we did not want that.  
We certainly could have formed a Ministry in 
Mysore with the help of the defectors but we did 
not want to do it. My friends there said much 
about defection*, being encouraged by us so that 
we could form Governments in the States but it 
is the other way around, when one looks at it 
carefully. If we wanted to form a Government in 
Mysore, it was so easy. We were in a very strong 
position but our Party leaders took a decision not 
to admit the defectors and form a Government 
with their help. Mr. Niranjan Varma was very 
much perturbed at this idea but let him know 
what the circumstances are in   those States. 
When he referred to Mysore, he should have 
made a study of the Mysore situation at that 
time. Shri Shahi said something about undesir-
ables having been elected to the Rajya Sabha 
and the Lok Sabha.  It is a very uncharitable 
remark   regarding   Members   of  this   House 
and of that House. I hope that he is not one of 
them. {Interruptions) When you have made the 
statement, I am saying you may not be one of 
them.   Democratically if the people elect some 
persons and if we go on hurling remarks against 
those persons who are not Members of tMs 
House and who cannot defend themselves, it is 
very uncharitable and such remarks should be 
avoided. Shri Shahi made'much about defections 
that have taken place at the instance of the 
Ruling Party by means of money.    That also is 
a reflection on the Members of tlie State 
Legislature.    Could they be won over by any 
body.  Could anybody be brought from party to 
another only for a paltry sum ? This is certainly 
a reflection on the Members of the State 
Legislatures.   We should be careful when we 
offer such remarks against the Members of the 
Legislatures. 

Sir, we are very serious about stopping 
these defections. Members may be well aware 
that the Prime Minister convened a meeting of 
the Leaders of the opposition Groups to consult 
them about bringing a legislation to stop these 
defections.   Meetings were held in 
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[Shri F.H. Mohsin] December 1970 and later 
on when we could not reac'i a consensus, when 
we could not come to any conclusion, even then 
the efforts were not left at that. The Prime 
Minister addressed letters to the Leaders of the 
Opposition Groups and I am sorry to say that 
some of the Leaders of the Opposition Groups 
have not even replied to the letter of the Prime 
Minister who is very eager to bring legislation 
to stop these defection -..   It is not as though .   
.   . 

 
SHRI F.H. MOHSIN : Certainly, we are 

bringing in legislation. Let the hon. Member 
have patience. It is not as though if one or two 
Opposition leaders have not replied we do not 
want to bring that legislation. We are very eager 
and if not during this session at least during the 
next session we are thinking of bringing in 
legislation in this regard to stop these 
defections. But before that we want to have the 
opinion of the Opposition leaders. That is the 
usual practice that is followed in a democratic 
set-up. We do not want to ignore the feelings of 
the Opposition leaders and if they offer any 
suggestions we are very ready to consider them. 

My friend from Congress(O) probably Mr. 
Nawal Kishore made a statement that the 
Governor is acting according to the wishes of 
the Central Government; certainly it is not so. 
The very fact that the Assembly was dissolved 
even without consulting any body irritated even 
the members of the ruling party. Members may 
be aware of it because before dissolving the 
Assembly we did not even think of consulting 
the Leader of the Opposition to find out 
whether he could form a Government. Usually 
whe I a Chief Minister loses the majority it is 
the practice or it is the convention to see if the 
Leader of the Opposition is in a position to form 
the Government but here the Governor did not 
even consult the Opposition and that has been 
the subject of criticism by members of our party 
and also by members who have independent 
views on this matter. As a matter of fact, the 
Governor is acting on his own according to the 
powers enshrined in the Constitution and we 
have the least objection to it. 

It is not as if he is acting at the wish of the 
Central Government or any body else. Now, if 
he is taking any steps for remedying the defects 
brought about by the previous Ministry it is for 
better administration. For example, the teachers 
were transferred en masse and now the 
Governor wants to set it right. If he wants to set 
it right, how does the Central Government 
come in the picture, I do not understand. 

Sir, this Bill is on the usual lines. Whatever 
points have been made by Members will cer-
tainly be borne in mind and I appeal to the 
House to accept the Bill. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN):   The question is: 

"That the Bill to confer on the President the 
power of the Legislature of the State of Punjab 
to make laws be taken into consideration." 

The  motion   was  adopted 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN): We shall now take up clause by 
clause consideration  of the Bill. 
Clauses 2 and 3 were added to the Bill. Clause 1, 
the Enacting Formula and the Title were added 
to the Bill. 

SHRI F.H. MOHSIN: Sir, I beg to move: 
"That the  Bill  be passed." 
The question was proposed. 

SHRI K. CHANDRASEKHARAN 
(Kerala): Sir, what happened in Punjab was, as 
a result of defections a situation came about 
there and probably because of those happenings 
in Punjab this House during the course of the 
very brief discussions just now has referred to 
the aspect of defections. We heard the hon. 
Minister say—and I am very happy about it—
that the Government are very serious about 
legislating against the defections that are taking 
place and that such a legislation would be 
brought either in this session or at least in the 
next session. The hon. Minister stated that the 
Opposition leaders were being consulted and 
the delay has been on account of the fact that 
certain Opposition leaders have   not   replied. 

While I certainly commend the practice of 
consulting the leaders of the opposition, I do 
not know why there should be delay on that 
account in regard to this question of defections. 
A Committee had been set up and that Com-
mittee had submitted a report on this aspect of 
defections and tbe report was also discussed by 
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both Houses of Parliament. I would, therefore, 
appeal to the hon. Minister to see that the legis-
lation that the Government has promised 
through him comes forward early. 

SHRI F.H. MOHSIN: I have already replied 
to this point and I have nothing to add. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN):   The question is: 

"That   the   Bill   be   passed".' 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): The House stands adjourned til! 
11   A.M. tomorrow. 

The House then adjourned at thirty-
one minutes past five of the clock till 
eleven of the clock on Tuesday, the 
20th July 1971. 
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